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had directed Stock Exchanges in August
1991 to broad-base their Governing Bod-
ies in such a manner that the ratio of
elecied ctock-broker Directors on the
one hand an outsiderg viz. Nominees of
the Government and Public Representa-
tives on the other will be 50:50, Sub-
sequently, SEBI ip their letter dated 20th
November, 1992 has directed the Stock
Exchanges to amend their Rules/Articles
of Assoc’ation in order to provide tha‘
Governing Body of the Stock Exchange
shall cons’sy of (i) five elxcted stock-bio-
ker Directors, (ii) one member of the
Exchange nominated by SEBI (iii) per-
sons not exceeding three appointed bty
the Central Government/SEBI as its re-
presentatives (iv) persons not exceeding
three nom’'nated as Public Representatives
and (v) Executive Director.

(b) and (¢) SEBI has a‘ked the Stock
Exchanges in their letter dated 20.11-1992
to forward the draft of the am=ndments
to the Rules/Articles of Association to
them within a period of three months in
order to enable them to approve the
draft of the amendments, ‘The Presidents
and Exccutive Chiefs of various Stock
'Exchanges have requested the SEBI to
grant time upto the end of March 1993
to react to SEBI's proposal in this regard,
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Commission paid by ba2nks to depositors
and agents

4278. SHRI RAMDAS AGARWAL:
Will the Minister of FINANCE be pleas-
cd to state:

(a) whether it is a fact that Banks,
both Indian as well as foreign pay com-
mission/remunerative in same form in the
other to the persons depositing money di.
rectly or arrange to deposit funds indirec-
tly in such banks;

(b) if so, under what Head such amount
ig booked by the banks; and

(c) what is the total amount paid by
the banks to such depositors or agents dur-
ing the years 1990-91, 1991-92 and 1992-
93, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DAL-
BIR SINGH): (a) to (¢) The Reserve
Bank of India has reported that ipn terms
of the'r directives no commission can be
paid by banks to depositors both in case
of domestic and NRI deposits. However,
authorised dealers in India (including for-
eign banks), with effect from 26th Nov-
ember, 1990, have been permitted to pay
commussion ntt exceeding 1 per cent of
the deposity mobilised under FCNR Sche_
me to the brokers. The payment of
commission ig restricted to (a) the de-
posits mobilised under pension scheme and



